O.A. No, 438 of Z008

Order dated: 14.11.2008

CORAM.:
Hon ble Shr O R Mohapatra, Member (A)

Mr. B .S Tnpathy, Ld. Counsel appearing for
the applicant submuis that wspite of this Tribunal’s order
dated 20.02.2008 in O.A. 94/07, the leave of the applicant
for the penod from 02.11.2006 to 18.04 2008 has not yet
heen sanchioned,

2. Mr. S . Oiha, Ld. Standing Counsel appearing
for the Ralways, having received the copy of the OA

submils that it waill take some time for implementation of the
order of the Tobunal cited above.

3 In terms of the atoresaid order of this Trbunal,
the applicant has submutted a copy of her apphcation dated
26.04 2008, Ld. Counsel for the Rabways submts that this
applicaion would be considered and the order of this
Tribunal wil be complied with within a penod of six weeks
from the date of receipt of a copy of this order, it not

decided in the meanwhile.

4, Accordmgly, the O A 18 {ﬁsposcd of with the
w\m directiong that Respondent No.3 will decide on the
M/Uw WU—K{

representation at Annexure-A/4) if not decded m the
meantime, for sanction of the leave as admissible to the

applicant m pursuance of the order of this Trbunal dated

20022008 m O A 94/07,




3. Copy of this order be given to the Ld. Counsel

appearmg tor both sides. Copy of this A be also sent to

Respondent No.3.




